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Tribunal on its own motion regarding
lllegal sand mining in Rourkeig

Throws norms to wind - Applicant
VERSUS
State of Odisha & Others, -..Respondents

Q\AFFIDAVIT ON BEHALF OF THE STATE
jPOLLUTION CONTROL BOARD, ODISHA IN
/ COMPLIANCE TO ORDER DTD.29.11.2021
READ WITH DTD.07.02.2022 OF THIS
HON’BLE TRIBUNAL.

I, Dr. Kaitasam Murugesan, IFS, son of Jate Paramasivam

Kailasam aged around 53 years, at present working as Member

Secretary, State Pollution Controt Board, having my office at
Paribesh Bhawan, A/M18, Nilakantha Nagar, Unit-viil, P.O.
Nayapalli, Bhubaneswar, Dist — Khurda, Odisha-751012, do
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That | am the Member Secretary of the State Pollution
Control Board, Odisha and, as such, am well-acquainted
with the facts and circumstances with the case and

competent to swear this affidavit,

That this Hon'ble Tribunal in their order dtd.29.11.2021
has constituted a joint committes comprising (i} Central
Pollution Contral Board; (i} Odisha State Pollution Control

Board; (ii) State Environment Impact Assessment

Authority (SEIAA), Odisha; (iv) District Magistrat&

Sundergarh, Odisha and directed to ascertain factual

position and furnish a report to this Hon'ble Tribunal,

That the Hon'ble Tribunal in their order dtd.7.2.2022 has
allowed the SPC Board, Odisha to file the report.
Accordingly, the joint committee has visited the site on
dtd.14.02.2022 and submitted a detail report. Copy of the

said report is annexed to this affidavit and marked as

ANNEXURE-A,

That the SPC Board, Odisha is placing on record the copy

of Joint Committee Report at Annexure — A as per
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5. That the SPC Board, Odisha craves the leave of this
Hon'ble Tribunal to file further affidavit if necessary for

proper adjudication of this case.

6.  That the annexure annexed to the present affidavit is true

and correct copy of its original,

7, That the contents of the above paragraphs are frue and
coirect to the best of my knowledge, as derived from the

official records, and that nothing material has been

concealed therefrom.

[
DEPONENT

VERIFICATION:

I, the above named deponent, do heraby verify that the
contents of the above affidavit are true and correct to the best of
my knowledge, as derived from official records, and that nathing

material has been concealed therefrom.

Verified at Bhubaneswar on this the 17" February, 2022,
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ANNEXURE- A

A report of Jolnt Committee visit on dtd. 14.02.2022 in con nection with OA No-117/2020-
21/ EZ in the matter of “In Re-lllegat Sand Mining in Rourkela of Sundargarh District Vs
State of Odisha & Others and order of Hon’bie National Green Tribunal on 29.11.2021 and

dtd. 07.02.2022. = éﬂl o

In compliance to Hon'ble NGT order ditd. 29.11.2021 the committes held its first meeting
on dtd.24.12.2021 at 11.30A.M. which was attended by the Collector & District Magistrate
,Sundargarh, Sri Sandeep Roy, Scientist-D, CPCB, Kolkata, Deputy Director Mines, Rourkela
Circle, Dr Pradipta Nayak ,SEIAA and Dr. B.B Dash Reglonal Officer, State Poliution Control
Board, Rourkela in virtual mode. In the same meeting the issues relating to the Sand mining
aclivities of Teterkela Sand Ghat { M/sTeterkela Sand Bed) of Sundargarh District was
discussed. It was decided In the meeting to request Tahasidar, Biramitrapur to attend the joint
committee visit as oneof the Key Stakeholder for this purpose. Accordingly the Joint committes
visit was conducted on dtd. 14.02.2022 by the following members:

Sri Daulat Chandrakar, OAS (S), Sub Collector, Panposh

Sri Sandeep Roy, Scientist-D, CPCB, Kolkata

Or. Pradipta Nayak ,SEIAA Bhubaneswar, Odisha

Dr. B.B Dash ,Regional Officer, State Pollution Control Board, Rourkela Cum- Nedal

Agency

o LN

As per the decision taken during the virtual meeting the following members/
stakeholders wera present during the joint committee visit:-

1. Sy Bimbadhar Sethi, Deputy Director of Mines, Rourkela Circle
2. Sri Ansuman Dash, Tahasildar, Biramitrapur

Observation made by the Joint Committee:-

Teterkela Sand Ghat (M/s Teterkela Sand Bed) of Sundargarh which is situated on Plot
no.526/527/1 of Khata no.84 at-village Teterkela, Tahsil-Biramitrapur, PS-Bisra, Dist-
Sundargarh and spread over Ac.11.25dec (4.58Ha.) and was visited by the committee
members and the Committee observed the followi ngs:-

1. M/s Teterkela Sand Ghat { M/s Teterkela Sand Bed) is situated over Koel River. During
the visit of committes there was no mining operation observed on the Teterkela Sand
Ghat. The Committee didn’t observe any impacts on the enviconmental factors due to

this sand mining operation.
2. Initially the tease was granted to Mr. Amit Kumar Sahco on dtd. 12.02.21 with validity up
to 11.02.2026 {Annexurs-l).The unit has also obtained approved mining plan with
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validity up to five years from the lease dead aﬁreemarﬂ {Annexuredl). Further they have
obtained Environment clearance from State Environment Impact Assessmaent Authority,
Odisha, Bhubaneswar on did. 26.1 1.2020{Annexure-lit). Similarly the sand bed unit has
obtained consent to establish on dtd.12.01.202 t{Annexure4V) and consequently the
sand bed unit has obtained Consent to Operation {Annexure-V) for operation of Sand
mining of quantity for 6500 cubic meters per Annum with validity up to did. 31.03.2021
and further renewal was not granted due to incomplete application.

The Lessee has been issued transit pass for 3000 cubic meters by the Tahsildar,
Biramitrapur on dtd,12.02.2021,30.03.2021 & 19.05.2021 for two quarters from did.
12.02,.2021 to 12.08.2021 {Annexure-Vi) and the mining operation was conducted up to
onset of monsoon and as such conditions has been stipulated in Environment Clearance
No S799/SEIAA dtd. 26.11.2020 at Sr. No.9.7 that “there shall be no sand mining in
the river during the rainy season or when thare Is flow of water in the river”. The
moneoon season prevails from June to September in the state of Odisha. Subsequently,
the concermed Tahasiidar has made his visit fime to time to observe sand mining activity.
During this period mining operation have not taken place which has been verified by
Local administration.

- The Lesses, Sri Amit Kumar Sahoo was arrested on did. 10.10.2021 due to his
involvement in banned organization and accordingly Raghunathpalll Police
station registered Case {case No.179 dtd. 10.1 0.2021) under section 341/323/353 of
IPC and 25{1) {a}27{2) Arms Act. Similarly another case was registered under
Uditnagar Police Station as case No.171 dtd, 31.08.2021) under section
448/4201294/506/34 of IPC. The same was communicated to Collactor & District
Magistrate, Sundargarh vide letter No.3080 dtd. 03.11.2021 by Superintendent of
Police, Rourkeia. (Annexure-ViI)

. The Tahagildar, Biramitrapur has cancelled the lease desd due to violation of Rule 33 (1)
& (2) of Odisha Minor Minerals Concession Rules, 2016 for non deposition of royslty by
the Lessees, Sri Amit Kumar Sahoo (Annexure-VI). Further an amount of Rs.
12,89.528/- which was deposited by the Lessee as security deposit has been forfeited
on dtd. 22.11.2021 due to violation as stated above.

Subsequently the Teterkela Sand Bed was put to auction on ditd.20.01.2022 and Sri
Karnel Minz of village Kuarmunda was deciared successful bidder {Arnexurae-iX).
Accordingly Tahasildar, Biramitrapur has applied for revised Environment Clearance to
State Environment Impact Assessment Authority, Bhubaneswar, Odisha on did.
07.02.2022 vide proposal No.SIA/OR/MIN/255419/2022 Further Tahaslidar
Biramitrapur has obtained revised approved mining plan from Deputy Director, Geoiogy,
Zonal Survey, Sambalpur on did.12,01.2022 {Annexure-X).
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8. A joint enforcement involving Tehsildar, Biramitrapur & Bisra Police station was
conducted on dtd. 22.11.2021 and Rs. 30,000/- was realized vide Touzi Misc. case
No.120/21,130/21 & 131/21 against Siblal Jhara, $/O-Madan Jhara village-Jahartoli,
Dist-Sundargarh, Sri Dillip Kumar Agarwal, S/O-Satyanarayan Aggrawal, Village-
Jaharatoli, Dist-Sundargarh and Smt. Padmabati Kujur, Village-Jaharatoli , Dist-
Sundargar!} owners of Transportation vehicle respectively {Annexure-Xi). Further on
did. 28.11.2021, 1(one) JCB, 3{three) trippers, 7(seven) tractors were seized for illegal
lifting of sand and Bisra Police Station case No.142 dtd. 26,1 1.2021 was inatituted.

7. As per the rule 32 (1) of Odisha Minor Minsrais Concession Rules, 2018 the lessee has
deposited at Environment Management Fund of Rs. 2,24 250/~ (Twa Lakhs Twenty four
thousand two fifty} towards restoration, repair, rehabilitation required to be undertaken
for adioining or extemal damage outside the quarry caused by mining
activities{Annexure-XI !_)

Recommendation:
1-The committee recommended for proper pillar posting of newly auctioned

Teterkela Sand bed.
2-The District Administration should maintain the transportation route that will be

used for transpartation of sand on regular basis.
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Sri Daulat Sri Sandeep Roy, Dr. Pradipta Nayak Dr. B.B Das*-!'ha:;farij‘atlj o
Chandrakar, Scientist-D, CPCB, ,SEIAA, Bhubaneswar, Officar, State Pollution
CAS3(S) Koikata, Odisha(Representativa  Control Board, Rourkels

Sub Collector, of SEIAA, Qdisha) Cum Nodal Agency,
Panposh (Representative of State
(Represented of Poliution Control Board,
Collector & District Odisha )

Magistrate,

Sundargarh)
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This INDENTURE made on at Rourkela, on this the N I day
of February, 2021, '

BETWEEN,

The GOVERNOR OF ODISHA, through the Tahastidar,
Biramitrapur, PO/PS: Biramitrapur,  pistrict:
Sundargarh, Odisha {hereinafter called the “Lessor”] of
the ONE PART;

AND 'L
SRI_ AMIT KUMAR SAHOO, aged about 35yrs, S/o.
Mangal Sahoo, resident of Kadobahal, Pps: Raiboga,
District:  Sundargarh, Odisha, FIN-770033, by
occupation: Business, by Caste: TEL; (non S.C./S.T),
Aadhaar No.B305-6113-9254 paN No.CEHPS6834P,
Mob.7678117689 [hercinafer called the “Lesseg” which
Xpression shall where the context so admits be deemed
t0 include his heiry, executors,  administrators, -

assignees) of the OTHER PART;
Coned...P/2
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WHEREAS, the LESSEE has .applied to the competent
authority concerned for a Quarry lease for Sand (minor
mineral} in accordance with the provisions of the Odisha Minor
Minerals Concession Rules, 2016 in respect of the lands

‘described in Part-l of the Schedule and deposited a sum of

Rs.24,375/- (Rupees Twenty four thousand Three hundred &
Seventy five) only vide M.R. No.51/0627125, dated
02/03/2020, and Rs.12,65,153/- (Rupees Twelve Lakhs, Sixty
five thousand, One hundred & Fifty three) only vide MR,
No.52/0627189, dated 23/03/2020 and all total Bid amount
Rs.12,89,528/- (Rupees Twelve lakhs, Eighty nine thousand

Five hundred Twenty Eight} only.

AND WHEREAS, the Competent Authority has
commuricated his approval to the grant of lease on the
terms, covenants and conditions hereinafrer contained.

NOW THIS INDENTURE WITHESSETH AS FOLLOWS:-

(1) ‘That, the LESSOR hereby demises to the LESSEE the
land desctibed in para-1 of the Schedule hereunder
written and delineated in the Map hereunder

annexed.

Toatd...P/d -



e -

(2) Thét, the said demised Pieces of land shail be held

under Indian Registration Act and Odisha
Registration Manual, subject to the terms,
covenants, conditions hereinafter provided,

executed in manner hereunder appearing the day and year
first above written,

: D L% FE {1
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- Village : TETERKELA,
- Police Station . BISRA.
- Tehsil : BIRAMITPAPUR,
- Sub-Regisrrar . BIRAMITRAPUR.
District : SUNDARGARH, DDISHA.
- Khata No. : 84,
Plot No. - 526/527/1,
Kissam : NADI,

- Area (in hactares). Ac1 1.520res or 4.68 Hectors,

Lontd...p/5
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As per Plan annexed & bounded as under:-

- Onthe North by :Excluded area of Plot No.526/527;
- Onthe South by : Nadi, )

- Onthe Eastby  :Plot No.526/527/P,

- Onthe Westby :PlotNo.526/527/P,

PART -1

ON THE L

S&
This lease is subject to the conditions laid down
in Rule-33 and alsc all other conditions
pertaining to lease as provided in the rules.

PART - ‘
LIBE S. POWE PRIV S TO BE EXERCI
D ENJOYED BY THE SEE

To enter upon and use the land, described in Para-I of
the Schedule during the term hereby demised to carry on
ail operations necessary for extraction, collection,
alacking, processing transporl and disposal of miney
iieral/ iinerals {eased in natura)l or in processed/
converted furm.

1

Loned...P/6
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2} To make roads, tramways, install machineries, lay
electric and telephone line, on and over the said lands,

g 3) To use water from streamns, water course and springs in
and upon the said lands in natural state or by means of
B impounding with the written permission of the Coliector

of the district.

PART -
Restrictions & conditions as to the exercise of liberties,

powers and privileges in Para-|[.

1} Noland shall be used tor surface o peration if ebjection s -

B raised by the Competen: Authority or the Collector of the
. district to the effect that use of the land will be
= detrimentai'to public interest,

§ 2)  The LESSEE shall not cut cr injure any three in the leased

area failing within Reserved/Protected forest without

prior permission of the Divisional Forest Ofticer or the

" offer authorized hy him in this behalf and upcn payment

: of'myaitjy' and fees for compensaiory afforestation as
may be specified.

=L
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B 3)  The LESSEE shall undertake mining operation only in

g accordance with appraval mining plan or scheme of

mining, as the case may be.

4}  The LESSEE shall not transport or store or cause to be
transported or stored any specified mihor mineral for
the purpose of seiling or trading otherwise than in
accordance with these rules and as may be specified
under Odisha Minerals (Prevention of Theft, Smuggling
and illegal Mining and Repulation of Possession, Storage,

Trading and Transportativn) Rules, 2007,

AT i /g 2R b o ch

g
. PART -V
3
E

Liberties, powers and privieges reserved ro the Stale
: Government. The State Government or any oificer, or
i persons authorized by it in that beha!f has the liberty and

~ power to enter into and upon the leased area to carry or
4 any operation in connection with survey, sampling, testing,
quarryirg, processing, stickling and transportation of
mineral as may be deemed necessary.

T

p
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. . PART-V]
PROVISION REGADING RENTS AND ROYALTIES

The LESSEE shall, duning the subsistence of this
'IEE;SE pay to Governiment royaity in respect of the
niinor mineral removed by him frem the leased area
at the rates prescribed in Schedule-1I and surface

rent at the rate prescribed in Schedule-].

All payments relating to rents, royalties, [ees, etc., as
provided under these rules shall be paid to the State
Government fee from all deductions, at the district

Treasury,/Sub-Treasury and in such managr as the
Competent Authority may prescribe.

Contd....P/9
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3)

4)

5)

6)

7)

For the p'urpose of cormputing the royalty, the
LESSEE shall keep correct account of the minerals
produced, stacked and removed from the lease area

‘and submit a return to the competent authority and

director in Form- ‘K’ and Form- ‘P".

The LESSEE shall pay royalty in advance and the
differential amount, if any, on computation shall be
paid by the end of the first fortnight of each half
yearly period during the subsistence of the lease,

The LESSEE shall pay surface rent in advance and

not later than 15% fanuary and 15t July of zach year.,

The LESSEE shall in addition to the rent and royaity
also pay contribution to the District Mineral
Foundation and Environment Management Fiinds at
the rate specified in tne rule.

That, the LESSEE shall pay the additional charges at
the rate of Rs.655 /- per Cubic Meter.,

Thal, the minimum guaranteed gquantity for the
Quarry Leage shail be 6500 Cubic Meter per annum.

Contd _P/10
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[N WITNESSES - WHEREQF, the parties signed this

INDENTURE on this the }

day of February, 2021 being

present in the office of Sub-Registrar: BTy District:

Sundargarh, Odisha.

Signed by .ﬁm—;M, Slgn\e:ibr a asﬂdar.
i Birmitrapur For & on behalf of

s
£
ﬂ-----].d—------—---l - w -

Jor

LESSEE

Arg Syl

.{::JD ?n,\qb\\,.:hgef(‘jl: Mtxﬁn_
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Gavernmenfo Ddl?ct'la
Siidar

Fra G
W 'f '!;'d‘apur
Mw
1) &M_

f:-;o '
9, m & (;é 0,5
fonteuts explamerl the

Executants, Claimant ;md the
Witnesses who agmittad the same
to be trie & corract and 3] s:gned in

iny presence.
2 32,
[Radhelym “

EirLNo.u- IlU{lUHS
ADVYOCATE, Rourkela
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GOVERNMENT OF ODISHA "brh'\exw‘tb-‘

OFFICE OF THE JOINT BPIRECTOR GEOLOGY

ZONAL SURYEY, SAMBALPUR
(Phone/Fax No.0663 2410045, E Mail Address-ldasbp@vahoo.com)
Letter No,———-——- /Z8, bt

From. = /g -—

P. K. Panigrahi. DDG & Authorised Officer

To.
The Tahasildar ,Biramitrapur Sundargarh District..
Sub:  Approval of mining plan in respect of TETERKELA SAND BED over an area of 11.52 Ac/4.662
Hac. under Biramitrapur Tahasil, Sundargarh District.
Sir,

In exercise of powers conferred by the clause-5 of Rule-28 of OMMC Rule 2016 vide Notificalion
S.R.0. No.601/2G16, Dt.15.12.2016 and No.2280/SM, D1, 14.12.2016 of Steel & Mines Dept. Govt. OF Odisha, the
Mining Plan submitied by Sri Z.Sh.Sathua. RQP/OD/0E4/2016,85 per Rule 28~(4),concerning the above cited applied
Quarry Leasc area is hereby approved in favour of Sri Amil Kuinar Sahoo for five years subject to following conditions.

1. The Mining Plan is approved without prejudice to any other Jaws applicable to the Jease area from time to time
whether made by the Central/ State GoviJany other authorily.

2. The Mining Plan is spproved without prejudice to any order or direction from the Court of Competent
jurisdiction.

3. The approval of the said Mining Plan does not in any way imply the approval of Goverment in terms of any
oiher provisions under QMMC(Amendment) Rules, 2016 or any other faws,

4. Forest growth. if any, shail not be cut/ elcar during the period of quatry operation without obtaining the prior
approwal of Forest authority.

5. The boundary pillars of the quarry shall be maimained in good order throughout the subsistence of the lease,

6. The Mining Plan is approved subject 1o sirlet adherence 1o the safety measures as per DGMS guide lines to be
practised during mining operation.

7. The concern Tahasildar shall manitor the commitments made in the mining plan,

8. Provisions ol Mines Acl, 1952 and Regulations made (here under including submission of notices of upening,
appointment of Managers and ather Stawtory Personnel as required by the Act. shall be compited with and il
anything is found Lo be concealed in the contents of the mining plan, this approval shall be deemed to have
been withdrawn with immediate effect,

9. The approval of mining plan is subject 10 submission of required Financial Assurance i shape of Bank
guaraniee in favour of competent authority when claimed.

copy of approved Mining Plan is submitted herewith for necessary action. o # !} e
(P. K. Panigrahi)

&) l : DDG & Authorised Officer
i371s 75 l%tg{%%

Copy forwarded along with approved Mining Plan 1o Sri Z.5b.3athua RQPAOD/0G4/2016, Zeotek Mining

Solulion,Plot No. A/3 Krishna Garden, Phase~I1,Jagamara. Bhubancswar- 20/5¢ & K _Sahéo.Ar-Kado 1P O.-Raibagn
Dist.-Sundargark for information and necessary action. 2 4- < '1'. X 3
il’.

Memo, No.

E’J‘_nﬁ:?gra}u)

DDG & Awtofscd Oificer
oy, Jean Lok LTI
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Rules,2016

OF

TETERKELA SAND BED

(PLAN PERIOD -FIVE YEARS)

OVER 11.52 ACRES/4.662 HECTARES IN VILLAGE TET ERKELA,
UNDER BIRMITRAPUR TAHASIL OF SUNDARGARH DISTRICT, ODISHA

OF

St 1, S 8 rr:.\

Applicant e PRIV ED

Sri Amit Kumar Sahoo

Sundargarh, Odisha

PREPARED BY

Zinu Shree Sathua
RQP/OD/064/2016

Zeotek Mining Solutions

Plot No-A/3, Krishna Garden, Phase-if o

Jagomara, Bhubaneswar-751030 M /
Contoct-9439553484
zegtekmining@gmaii.com

July 2020

+ Camloicie
4ona: DUVFEY, TELL-
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At- Kadobahal, PO-Raibaga sepyy Direcler Cs<icT?

LR
o6, Jeing Civacior GeChg?
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Cerlificate from the RQFP

Certified that the mining plan in respect of Teterkela Sand Bed. of applicant Sl
Amit kumar Sahoo over an area of 11.52 Ac/4.662 Hectares in Teterkela vilage
under Bliramitrapur Tahasil of Sundargarh District of Odisha is prepared basing on
various aspects as per OMMCR-2014 and wherever specific permissions are
required. the applicant of Teterkelg Sand Bed will approach the concerned
authorities.

Certified that the information fumished in the mining plan is corect to the best of
My knowledge and belief,




INTRODUCTION

The area aver 11.524¢ /4.662Ha under reference is located in Koel nadi of village
Teterkela of Birmifrapur Tahasil in Sundargorh district of Odisha. The Quony legse
has been granted by the Tahsildar, Birmitrapur, to the Successtul bidder $d4 Amit
Kumar Sahoo of minor mineral Teterkela Sand Bed for five years as per OMMCR-
20146 after quction.

and located between the latitude of 22°17'2892'N to 22°17'39.23"N and
longitude of 84°58'51.50"E to 84°59'05.61"E. The areq is located at a distance of
110 Km from District headquarter of Sundargarh, and s of o distance of about
330 Km from the state capital Bhubaneswor,

held GPS for obtaining the co-ordinates and RL's of the required points within the
lease. The Cco-ordinates of boundary comer pPoints are mentioned in the Surace
Pian {Plate No. .

The pattern of the depasits, ifs physical disposition and topography of the areq
and hydroiogical conditicns are some of the foacters that favor open cast dry pit
mining method. The proposed MGQ for production is 6500Cu.m. However, the
rate of production may be increased or decreased in future depending on the
maorket demand with concemn from competent / controliing authorily. The total
geological reserve has been esfimated around 46621Cu.m. The mineable reserve

of sand has been estimated about 15329Cu.m and considering the present
PrORosed maximum production target the river sand is feasible for excavation,

Teterkela Sand Bad over an area 11.52Ac /4.662Ha.




Zeotek Mining Solt'iﬁtﬁ'r-t.si

Looking into the potential mineable resources. the main objective is to develop
this mineable property scientifically and systematicaily for commercial benefit of
indigenous industries ond secondly for increase the state exchequer by paying the
royalfies to the State Government, Qdisha and thirdly to boost up the socio-
sconomic status of the poor inhabitants of this area by producing empioyment

opportunity io earn more and live a better jife.

&

! e
Teterkelo Sand Bed over on area 11.52Ac /4.662Ha. Zinu 5 Sathuo
RQP/O 472014
2



(Under Rule 28-{4} of the Odishag Minor Minerof Concession Rules,
MINING PLAN FOR WINING OF RIVER SAND FROM KOEL RIVER OF T
VILLAGE UNDER TETERKELA PANCHAYAT IN BIRMITRAPUR OF SUND

v
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Zeotek Mining Soluifﬁi}'s__ :

(Category: B2 as per ElA noiification)

1. Name & Address of the lessae

2. Particulars of the areq {Acreage,

*» Ared coverage:

: 8rl Amit Kumar Sahoo

S/o Si Mangal Sahoo
Village-Kadobahai,
Po- Roibaga, Sundargarh

The lease areqa comprises of 11.52Acres/4.442 Heciares.

= Boundary Descripfion:

2018)
ETERKELA
ARGARH

Boundary description & Land schedule):

The proposed lease area has been surveyed with hand held GPS in

presence of revenue authority and the obtained boundary co-ordinates

are given below

Table- 01 {Co-ordingtes of lease boundary)

[ GPS Co -Ordinates ]
Plliar No Latitude Longlivde
Pl 22°1728.92" 84°59'03.94"
P2 22°17'35.93" 84°58'51 50"
P3 22°17'39 23" 84°58'53.90"
P4 22°17'34,24" 84°59°01 55"
P5 22°17°34.92 84°59'02 02"
Pé 22°17'34.65" 84°59'02.89" |
F7 22°17'34 22 84°55'02.48"
i 22°17'32.04" 84°59'05.41"

Teterkela Sand Bed overan areq 11.52Ac /4.642Hq,

RQP/O ,(0(

472016
3
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sland Schedule: As given by the competent authority;

Toble- 02 fland Scheduie)

Village Khata Plot No. Areg Kisam
No (in Acre)
Teterkela 84 l 526/527/P | 11.52 Nadii
Total 11.52 N
3.Status of the Lessee: (Private Individugl/ : Privote individual,

Private Company/ Public Sector/ Undertaking/
Joint Sector Undertaking/ Others)

4. Period of concession : Five years

S. Mineral intended fo be won : River sand

6. Name, address, registration no of RQP :Conmespondence address
Preparing the mining plan with validity Zinu Shree Sathua
Of recognition Zeotek Mining Soiuﬂons

Plot No-A/3, Krishna garden

Phase-il, jogamaro,
Brubaneswar, Odisha-751030

Phone: +91-9439553484

E-Mqil- ze ofekmining@gmail.com
Registration No RQP/OD/084/2018
Date of Grant : 03,08,2014
Valid Up to . 02.08.2024

7. Order no & date of competent authority : Letter No. 1593 & D1-14.07.2020

granting the concession [Copy of the Tahasildar letter
(Copy of the order fo be aftached) enciosed qs Annexure»!]

8. If, forest dreq, whether forest cledarance: As there is ne forest land invoived
(Attached copy of forest clearance)  inthe proposed lease Areq, so forest

=
Clearance is not required. (/

(A7~

ST T T i e,

Teterkela Sand Bed over an areo } 1.52Ac /4.662HG.-" e %ﬁ_p?'i'q& Zinu Shifte Sathuo
W:’ A0 RQP/ODDE4/2014
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?. Reserves i

(Estimation to be based on the exploration, if any. carried out in the area or
on the local parameters)

As it is a sand bed the reserve is estimated bosed on local porameters.
Predominantly, the reserve was estimated on the basis of fieid geoclogical
mapping and cbservations of existing sand bed.

Physiography:
The proposed lease area is on Koel river. The area under reference is a song
bed and the water flows from east to west in Koel river within the lease area.
The Ris of the Teterkela Sand Bed are as foliows:

The highest RL recorded on the field is 188mRL within the lease on sand
surface of Teterkela Sand Bed, whereas the water course possesses about
Im lesser citifude ot the higher & the lower end on an average from the
sand surface respectively. The adjoining river bank height is approximctely
2m-3m from the sand surface. The water flows from East to West in the lease
areq (Piate-ilj. About 1m sand bed thickness has been considered for
reserve estimation as per field observation.

Local geclogy

Lease area possess coarse to medium grained sand. There Is mere presence
of pebbles & gravels on the sand bed. The sands are generated in ailuvial
sedimentary process, which are derived from the Singhbhum Group of rocks
normally contains quartz, orthoclase, plagioclase, mica eic. Also some
minerals of amphibole & pyroxene group present. In some parts of the lease
area it possess about 0.5m sand bed thickness while in some parts about
1.5m, hence on an average Im has been considered as sand bed thickness

of entire lease area for reserve estimation.,

. 5{, L

Teterkela Sund Bed over on area 11.524¢ /4.662Ha.
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Method of reserve estimation :

The reserve has been estimated by considering the following parameters.

i} Surface area method has been adopted for astimation of
reserve [.e. muitiplying the surface areq of sand bed with the
averoge sand bed thickness to obtgin the total volume ond
reserve of sand In Cu.m.

i) The reserves hove been caiculated up to the perennial water leveal
under proved category for sand.

i) The proved limit has been taken Im from the surface of the sand
bed.

iviTotal surface areq of sand bed leaving perennial werter coursé areq
is considered for the geological reserve.

v] A satety zone of 7.5 m has been lafi ail around the lease area os per
statutory  guidelines, addifional 300m  Non-mineable areq
considered from the bridge present in the east of lease.

vijThe orea that comes under the perennial water course is not
considered for reserve esfimation.

vii} As per the field observation within the lease area where the
thickness of the sand bed can be observed from 0.5m to 1.5m from
the water surface, hence the average thickness of the sand bed is
considered 1.0m. Keeping in view, the natural rgplenishment of
sand after monsoon the reserve hos been caiculated tentatively
for each year after monsoon.

viii) The reserve that comes under the uttimate pit fimit is considered

for mineable reserve caiculation.

A N

Telerkela Sand Bed over an orea 11.52Ac /4.662Ha. A el Zinu § Jafhva
e RQP/OD/0K4/2016
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Zeotek Mining Solutions ...
The geological reserve and mineable reserve of sand quarry
colculated are given In the following table no. 3 & 4 respectively:

Table- 03 (Geological Reservel

I_SURFACE AREA THICKNESS OF v&‘th CATEGORY
OF SAN D{m2) SAND BED(im) (m?)
A B C=AxB D
46621 [ ] 46621 PROVED
TOTAL 44621

The demonstrated mineable reserve has been estimated in similar manner as
geological reserve excluding 7.5m safety zone barrier ail aleng the lease
boundary, addifional 300m Non-mineable area considered from the bridge
present in the eost of iease. The mineable reserve i confined within the ultimaote
pit limit {i.e.UPL).

Table- 04 (Mineable Reserve
THICKNESS | VOL OF
s““';ifé?rﬁff OF ! oFsanp SAND | CATEGORY
| BED(m) ()
A B C=AxB D
15329 j 15329 | PROVED
TGTAL 15329

Hence although 46621Cu.m of geological reserve present in the lease but about
15329Cu.m volume of sand can be mineable as per the present survey keeping in
view: the guidelines of OMMCR 2014, Ullimate average depth of extraction of
sand in this quarry shall be 1m from the surface or up {0 the perennial water ievel,

Teterkela Sond Bed over an orea ] 1.52Ac /4.462Ha,
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10. Mining :
(a)Whether manual or semi-mechq nized or mechanized : Manuai

In the applied lease areq river sand mining will be worked out by
opencast method of mining, Handiing of sand will be done onty manually.
Handpicks. spade, chisel will be used by manual labors for exfraction of
sand. The exiracted sand will be loaded in Tractors/Tippers by manual
labours.

(b)if semi-mechanized or mechanized, number, type and capacity of
machines 1o be used :
No machineries shall be used as it is @ river bed mining project except
ticpers/tractors for ihe haulage /ransportation of sand from the lease
area to the consumer.
The number, type and capacity of machines to be used are described in
the table below;

Table- 5 (Machinedes to be used)

Type of Machines Capacity No. of Machines

Tipper/Tractor 4Cum./25Cum. [ 2 tippers/3tractors

Safety equipment such
as Helmets, Safety — As required
Shoes, Goggles & Hand

Gloves
- "‘--“
T 8 . C(_'
4‘.&. / i
O g ~
Teterkela Sand Bed over on area 11.52A¢ f4.662Ha. \ \d_g' Zinu Shigk Sathug
RQP/OD/084/2016
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{c)Whether driling and blasting will be made use of, if yes, state monthly
quantity of explosives to be consumed
Not required os it is a River sand mining project.

(d) Benching Pattern (Height & widih) :

The exiraction of sand shail be done by slicing method. Benching is not
required in case of sand mining. The average depth of mining shall be 1m
or up to water table within the ieose area.

(e)Face lay out {altach development plan)

The development has been proposed at all around the lease shown in the
development pians [Ref: Plate-V(A),V (B).V(C)}. Replenishment of sand is
expected in each year during the monsoon,

() Quarry Floor level (RL) at the end of the year or period of the concession :
During plan period, the lowest level of the Proposed Quarry floor will be
187mRL central part of lease area.

(9)Quantity of mineral to be won (Annual Level of Production) :

The Deiails of annual production each year for five-year plan period are
given in the following table.

TABLE- éfDevelopment/Production)

I VOL. OF SAND
SURFACE
DEVELOPMENT AREA OF ﬂﬁﬂiﬁﬁ; EXTTI::\?.‘"EI'ED
YEAR SAND(m?2) ()
A B C=Ax8B
FIRST YEAR 6500 i 6500
SECOND YEAR 6500 ! 6500
THIRD YEAR 6500 ] 6500
FOURTH YEAR 6500 1 6500
FIFTH YEAR 6500 ] 6500
Total l 32500 | '/f—*.

Teferkela Sond Red over an area 11,52Ac /4.662Ha. ﬁcﬁ‘uc%_ ~  Zin
@\q‘f +




STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY,
ODISHA, BHUBANESWAR

Ref. No. 399/ 2E144_ -
File No. SEIAA-482/08-2020 Dats _£22.11- 2020

To

Sri.Amit Kumar Sahoo,
At-Kadobahal,Pa-Raibaga,
Dist-Sundargarh

Sub: Proposal for mining of sand from Telerkela Sand Bed over an area 11.52acres or
4.662Ha at village- Teterkela, Tahasii- Birmitrapur, District- Sundargarh of
Sri. Amit Kumar Sahoo - Environmental Clearance reg,

Ref.  Proposal No: SEIAA-482/08-2020 dated 28.08.2020
Sir, ' '
This is with reference to the application dated 28.08.2020 for grant of
environmenta! clearance (submitted in the offiine mode) for the proposed activities
Mentioned above, ,

2. The appilication has been submitled in the offine mode because it is a case of
Pinor. mineral extraction involving area of less than 5ha. (a B2 category project). and
there is no provision at present for filing EC application for Sueh cases in the online mode
before SEIAA in the PARIVESH portal{the relevant applit::affun Form-IM does not appear
on the screen of the said portal when EC application is to be filed to SEIAA). The
applicant has submitted the appiication in Forme-i,i.e. the Form in which apgplications for
minor mineral projects were being submitted upto the year 201'6 before SEIAA The
Form-l does not contain some of the situational information relating to environmental
sensitivity, but much of the required information has been submitted by the appiicant in
the Checklist and also in the-PFR. The State Govt. vide their letter no.21253/F&E dated’
05.11.2019 have requested the MOEFECC to make necessary provision in the
PARIVESH portal to facilitate filing of environmental clearance applications for minor
mineral projects before SEIAA in the online mode; but so far the necessary provision has

not been given in the said portal.
3 The application in Form-i is supported by other necessary documents, namely the

PER, DSR, EMP, Approved Mining Plan and Checklist.
1 \S‘/\RAQAN{L_

onstituted undar the Environment FrntantIanAcl,ﬁIﬂ and Environment Impact Assasssent Notificution, 2006 miuuuwm
i No, 8.0, 121?{Ejndtbdntllu " March, 2013 of Minlsiry of Enviconmand, Forssts & Climate Changs, Gov. of india)
é Address: SRF-2/1, Unit = IX, Bhubanegwar ~ 751022, ;

Tel: 0674-2540669, 2
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The Tahasildar, Birmitrapur who is the lease granting authority in this case is

responsible for monitoring strict compliance by the project proponent with the following

conditions of grant of environment clearance.

r

The proposed activities In a nut shell are as follows: -

- (This is a proposal for mining of sand from Teterkela Sand Bed lying in the

Koel River Iocated at Vlllage-Teterkela, Tahasil-Birmitrapur, District-
Sundargarh, over lease area of 11.52acres or 4.662Ha.

. The mine area is a part of the Survey of India Toposheet No. F45G15 bounded by

Latitude:22°17°28.92"N to 22°17'38.23"N and Longitude:84°58'51.50'E 1o
B4°59'05.61°E, '

The mining iease is an identified sairat source in tF&e 'DSR. The Teterkeia Sand
Bed sairat source has been leased out under the OMMC Rules, 2016 by
Tahasildar, Birmitrapur ta Sri. Amit Kumar Sahoo on the basis of public auction for
a lease pericd of 5 years,

The mining plan of the mining project prepared has been approved by Deputy
Director Geology,O/0 Joint Director Geoclogy, Zonal Survey, Sambalpur on
18.08.2020.

. As per the approved mining plan submitted, it is observed that the mineable

reserve in the iease area is 15329 cum of sand, when extracted upic a depth of
1.0 m. No study of the annual rate of replenishment of sand has been done for the
sairat source which is a pre requisite as per the guidelines of sustainabie sand
mining management issued by the MoEF & CC, Govt. of india, and as per orders
dated 12.12.2018 of the Hon'ble NGT.

The project proponent has also not furnished the width of the river, nor the
alignment of the extraction path for sand transportation. As reported by the
tahasildar, there is a river bridge present at 0.1Km from the boundary of the lease
area but no mining activity shall be carfisd out within 300 meter non-
mineablefsafely zone area from the river bridge as per the mining plan. Extraction
of sand shall be done beyond 300m from the bridge.

- The cluster certificate has been furnished by the Tahasildar cerlifying that there is

no other mine located within 500 meters from the periphery of the proposed mine
lease area. As reported by the Tahasildar, this sairat source is not 2 part of any

cluster.

- As per the approved mining plan, it is observed that sand from the quarry will be

extracted manuaily upto a depth of 1.0 meter with annual extraction of sand not
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exceeding 6500 cum (maximum production capacity) during the valig lea

period. .
This proposal conforms to the item no. 1{a} in the schedule of EIA Notificatiop

2006 as amended time to time, and the minor mineral exiraction project falls ungg,

Category B2 as the mining lease area is less than 5§ ha).

7.

The proposal is duly appraised by the SEAC in its meeting held on 25.09.2020

and 20.10.2020. The SEAC has submitted the appraisai report and recommended for
grant of EC, vide their letter no. B0B/SEAC-Misc-02 dated 22.10.2020.

8.

The Environmentai Clearance is accordingly granted to'the proposed activity of

sand mining / quarrying which shall take effect from the date of registration of guly
executed lease deed in this regard by the Tahasildar and shall be coterminous with the

expiry of lease period,

9'

S.1

9.2

93

94

Stipulated Conditions:

Nearest River Bridge is at a distance of 100 meters. A 300 meters non-minable
zone / safety zone has been considered from the Bridge in mining plan. Mining
activity shall be carried out beyond 300 meter from the Bridge as approved in
mining plan. The proponent shall earmark the safety zona in concrete piliar before
mining activity,

The project proponent has to carry aut by engaging appropriate consultant, a study
of the annual replenishment rate of sand by collecting pre monsoon &
post monsoon data from the field to know the quantum of volume of sand
deposited/replenished & extracted in the mining lease area. The detailed
comparison of both pre-monsocn and post-monsoon elevation data shail be
included in the study report. The replenishment rate of sand may be caiculated by
using the volumetric survey method or any other methods as detgiled in
Enforcement & Monitaring Guidelines for Sand Mining, 2020 issued by the MoEF &
CC, Govt. of India. The finding of the study shall be submitted to SEIAA 10 assess
the rate of replenishment of mined out sand in the lease area. Pending carrying
out of the study & supmission of the report, this clearance [s being grantad in
an_adhoc manner and is liable to be revoked after one year i.e. after
15" November, 2021 if satisfactory replenishment study report is not
submitted.

In the first year i.e. before the rainy season of 2021 the extiraction of sand shall not

exceed 6500 cum, calculated by multiplying the working area in sqmtr by 1.0 meter
depth of excavation

There shall be a 'no working zone’ to proteci the embankment on both sides, road
or rail bridge in the vicinity, if any, dam, weir, water intake structure of irigation or
drinking water project, or any cross drainage structure. 10 % of the width of river

shall be feft intact along the embankments on both sides as 'no mining zone'.
Further, no mining shail be allowed within 200 m of any of the above existjng
structures. Mining activity shall be carried out beyond 300 meter from the Bridge as

i Modboadt_
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approved in mining plan. The lease area shall be accordingly curtailed to carve out

he actual sand mining area within the leaseheld, Exact map of the Jease area, and

WWMWM
corner points, and the location of the bridge, embankmant, extraction route & other
structures; and such map has to be submitied to SEIAA by the project proponent
through the_Tahasildar ithin three months of the da of issue of the fSC. The
quantum of sand allowed to be extracted will be worked out on the basis of the

actual working area.

95 The lease area and the actual working area shall be demarcated on the ground by

erecting durable masonry /concrete pillars by the project proponent.
08 The project proponent shall take prior statutory and regulatory clearance as

required from the concerned authorities in respect of the praject, before carrying out
any operation. =

9.7 Mining is not permissible within the waler channel or stream flow area. No stream
shall be diverted for the purpose of mining and no natural water course shall be
obstructed. The mining or any ancillary activity shall not in any way disturb the flow
pattern of the river water during the non monsoon period. There shall be no sand
mining in the river during the rainy season or when there Is flow of water in the
rivar. WM‘@M
as per the method laid down in the approved mining plan. No_excavator machine
MM@WM@@M
river bed.

9.8 Any change in the plan, guantity to be produced, or method of mining shall require
prior approval of SEIAA.

8.9 Sand mining operations shall not affect the existing sources for irrigation / drinking

' water / industrial purpose.

9.10 The natural sand dunes. if any, near or surrounding the lease area shall not be
disturbed,

9.11 No transportation_of the_minerals shall ordinarily be aliowed on any road passing
theough _ villages/habitationg/forest land  without prior explicit permission.
Transportation of minerals through existing rural roads can be allowed only by the
concerned State Govt.Department/Gram Panchayat and only after reqguired
strengthening, such that the carrying capacity of road is increased to handle the
sand truck traffic. The project proponent shall bear the cost towards the widening
and strengthening of existing public roads in case the same is proposed to be used
for the project. No movement on any road is allowed con existing village road
network without appropriately increasing the carrying capacity of such roads.
Project proponent shall ensure that the road may not be damaged due to
transportation of the mineral and transport of minerals will be as per IRG Guidelines
with respect io complying with traffic congestion and traffic density. Plying of sand
extraction trucks may be allowed on roads / path ways passing close to schools,
iemples. haspitals and such other public places only with prior written permission of
competent authority.
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9.12 Vehicles hired for transportation of sand from the site should be in goad condition
" and should have pollution check cartificate and should conform to applicable air
and noise emission standards and should be operated only during non-peak hours,

9.13 The vehicles shall not be overloaded and shafl be covered with Tarpaylin. The
Tahasildar may collect an_appropriate road maintenance levy from the lessee as

part of the lease conditions on the basis of quantum of sand transported, and utilize

the proceeds of the levy for proper maintenance of {he extraction paths and roads
to prevent their degradation on account of plving of sand trucks.

9.14 The project proponent shall take all precautionary measures against causing
damage to flora and fauna of the locality. The PP shéll plant and nurse to full

establishment a minimum of 100 number of saplings of native tree species along

the approach roads, river banks and in community areas in consultation with the
Gram Panchayat. .

9.15 Water spray should be made on the road/exiraction paths to control dust emission
during transportation of sand.

9.16 The Project Propaonent shall undertake phased restoration, reclamation and
rehabilitation of land affected by mining and completes this work before
abandonment of mine.

9.17 Environmental Management Plan (EMP) shall be implemented by PP to ensure
compliance with the environmental conditions specified above. The year wise funds
eamarked for environmental protection measures shall ba kept in separate account
and shall be spent according to the plan proposed. Year wise progress of
implementation of EMP shall be reported to the SEIAA, Odisha and OSPCB along
with the compliance report,

9.18 The proponent shall take necessary measures to ensure that there is no adverse
impact of the mining operations on the human habitation if any, existing nearby.

9.19 It shall be mandatory for the project management to submit quarterly compliance
reports on the status of implementation of the above stipulated environmenta!
safeguards to the SEIAA, Odisha / SPCB, Qdisha/ Regional Office of the MoEF&

CC, Bhubaneswar, in hard and soft copies on 1%'day of January. April, July, October

of each calendar year failing which EC [s Jizable to be revoked.
9.20 At the end of mine closure, the proponent shall immediately remove all the sheds

put up in the quarry and ail the equipment in the area before closure of the quarry.

8.21 The conditions stipulated in the environmental clearance will be ciosely monitored
on the ground by the lease granting authority, .. the Tahasiidar, who shall ensure
that the project proponent submits quarterly compliance reports.

8.22 The concerned Regional Office of the MoEF&CC/ SPCB, Odisha shall periodicaily
monitor compliance of the stipulated conditions as applicable for this project. The
project authorities should extend full cooperation to the MoEF&CC officer{s¥SPCB
officer(s) by furnishing the requisite data / information / monitoring reports,

9.23 A copy of the clearance letter shall be sent by the proponent to concerned Gram
Panchayat /Panchayat Samiti /ZilaParisad /Municipal Corporation / Urban Local
Body as the case may be.

9.24 Project proponent shall obtain Cansent to Operate from the OSPCB and effectjvely
iplement all the conditions stipuiated therein. The mining activity shall not

: s .
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Commence prior to obtaining Consent to Establish / Consent to Operate from the
State Pollution Control Board. .

8.25 Tho SEIAA, Odisha may revoke or suspend thig EC, if impiementation of any of the
above conditions is not satisfactory. The SEIAA, Odisha reserves the right to alter
fmodify the above conditions or stipulate any further condition in the interest of
environment protection.

8.26 The Project Proponent (lease holder)shall inform the SEIAA of any change in
ownership of the mining lease. in case, there is any change in ownership or mining
lease is transferred, then mining operation can be carried out only after transfer of
EC as per provisions of the para 11 of EIA Notification, 2006, as amended from
time to time.

9.27 Concesling any factua! information or submission of false/fabricated data and
failure to comply with any of the conditions mentioned abave may resuit in
withdrawal of this clearance besides attracting penal provisions in the Enviranment
(Protection) Act, 1986.

9.28 The above conditions will be enforced inter-aiia, under the pravigions of the Water
{Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment {Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules made there under and
also any other orders passed by the Hon'ble Supreme Court of India/ High Court
and any other Court of Law relating to the subject matter.

9.29 This Environmental Clearance (EC) is subject to orders/judgment of Hon'ble
Supreme Court of India, Hon'ble High Court, Hon'ble NGT and any other Court of
Law, Common Cause Conditions as may be applicable.

9.30 Any appeal against this environmental clearance shall lie with the Nalional Green .

Tribunal, if preferred, within a period of 30 days as prescribed under section 16 of
Memo No AROO/CEIAA Dt RenLR2o0e

the National Green Tribunal Act, 2010,
J'I-!lemj k Eecretary
Copy to
I

Additional Chief Secretary, Forests & Environment Dept., Government of Odisha for
information.

2. Member Secretary, State Pollution Control Beard, Odisha, Paribesh Bhawan,
Af118, Nilakantha Nagar, Unit-8, Bhubaneswar for informatian,

3. Additional Principai Conservalor of Forests, Regional Office (EZ), Ministry of
Environment & Forests, A-31, Chandrasekharpur, Bhubaneswar for information.

4. Deputy Secretary, MM&S Branch of Revenue and DM Department, Govt. of Odisha
Bhubaneswar for information.

5. Coliector & ADM, Sundargarh / Sub Collector, Panposh/Tahasildar, Birmitrapur for
Information and necessary action.

6. Member Secretary, SEAC, Paribash Bhawan, A/118, Nilakantha Nagar, Unit-VIll,

Bhubaneswar for information.

7. Guard file for record. %
MéaPﬁE Secrgtary
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Tef.: (561-2956048

Website: www ofpchoard o
& mafl: respeh.rouckefs@ospcboard.ore
== STATE Poul.unon CONTROL BOARD, ODiSHA

=~ SR —
% Town Engineering Office Pramises, RSP Township
Sector-5, Rourkeila ~ 789002, Dist. - Sundargarh, Odighg
No. A\SO /crEamvanaoas oae L2 {01 |2 07}
OFFICE MEMORANDUM

In consideration of the anline application no. 3263727 for obtaining Consent to
Establizh of M/s Teterkela Sand Bed, the State Pollution Control Board is pleased to convey
s grant of consent to estabiish ufs 25/28 of Water (Prevention & Control of Polfution) Act
1974 & 21 of Air (Prevention & Control of Pollution) Act, 1081 and the rules framed there
under for the following pfant facilitles and production capacities: as per approved
mining plan with environmental clearance and yuantities mentioned therein at Teterkela
mouza (Plot no. 526/527/P) under Tahasit - Biramitrapur in the district of Sundargarh with the

following conditions.

GENERAL CONDITIONS

1. This consent to establish is valid for the raw malerials, product, manufacturing process and
capacity mentioned in the application form. This arder is valid for five years, which means
the proponent shall commance construction of the project within a period of five vears from
the date of issue of this order. if the proponent fails to do substantial progress of the
project within five years, then a renewal of this consent to establish shall be sought by the
proponent.

2, The industry shall to comply with the provisions of Environment (Prolection) Act, 1986 and

the rules framed there under with their amendments from time to time such ae the

Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016

as amended from lime to lime, Hazardous Chemical Rules / Manufacture, Storage and

Impenl of Hazardous Chemical Rules, 1589 efc. and amendments there under, The

industry shalf comply provisions of Public Liabdlity Insurance Act, 1891, It applicable,

The industry is lo apply for grant of consent lo operats ws 25/28 of Water (Prevention &

Control Pollution) Act, 1974 and 21 of Alr {Prevention & Control of Pollution} Act, 1981 at
least 3 {three) months prior to the commerclal and obtain consent to operate from this

Board.
t



4 This consent to establish
o Odisha and/or G

ECIAL DITIONS

1.

10.

e A

12,
13.

14,

15,

16.

— ( ’ fQ — .
‘;u | ._-

; th
ie subject 10 @ .
. n apphcable.

ovi, of India a8 and whe

e approved mining plan and quarry

f th
Mining shall be done over ihe leased area as pe
i nue Authority.
Al ) a environmental clearance shall

Stipulated conditions of SEIAA / DEIAA iIn th
tern of river waler.

be abided.

Mining activity shall not disturb flow pat

ati | r drinking water
Sand mining operation shall not affect the existing souroes,of. irrigation ng

or industrial purpose. ‘
Sand mining shall not be carried out in streams within 1/5 of the widih of the stream bed

from the bank.

Sand mining shall not be carried out within 200 meters of any existing structure such as
bridges, dams, weirs, intake structure (3) either for irnigation or drinking water purposes
or any other cross drainage structure.

Depth of sand mining shall not exceed 3 meters or watesr leve! whichever is less.
Transport vehicles shall possess PUC, not overfoaded, covered with tarpaulin and move

on road with permit,

Mined out area shall be leveled and free of foreign debris and materiais.

Adequate dust suppression system shall be installed and operated (o controtl fugitive
dust emissions.

Loading and unloading areas shall be provided with adequate dust suppression
arrangement.

Haul roads shall be sprinkled with water regularly.

Occupational safety measures like nose masks shall be provided lo the working

personnel of the mines,

Waste oil and used oil gensrated from mining machineries shall be disposed io

authorized recyclars,
Green belt shali be devsloped along the boundary of mining isase area with native tree

spacies,
The mines shall maintain the ambient noise standards under Noise Poiiution

(Regulation & Control) {Amendment) Rules, 2010.
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. 17. Ambient air quality inside the mine premises shail be maiatained so a8 fo confirm the
National Amblent Air Quallty Standards prescribed under the Environment (Protection)
Rutes, 1986.

18. The unit shall abide by provisions of the Environment (Protection) Act, 1986,
amendments made thereof and rules framed there under,

19. The Board reserves the right to revoke/refuse consent at any time during this period in
case any violation is observed and fo medify / stipulate additional conditions as deemed
appropriate. :

1o

Sri Amit Kumar Sahoo,
Successful Bidder of Teterkata Sand Bed,
At — Kadobahat, PO — Raibaga,

Dist. - Sundargarh (Odisha) W M‘

REGIONAL
memo No. 1OV () /Date \gl()] )zg)z,’ﬁ_
Copy foswarded to

4. Chief Environmental Enginesr {Mines}, S.P.C.B., Bhubaneswar,
2. Sub Collector / D.F.C., Sundargarh &

4. Tahasétar, Biramitrapur, Dist. — Sundargarh for information (w.r.t. letter no. 1593 dated

14-07-2020 1o the appicant), E

- = M 1_{
REGIONAL OFFICE




STATE POLLUTIO

N CONTROL BOARD, ODISHA
REGIONAL OFF{CE, ROURKE!.&
Town Engineering Office Prem,
Se

ises, RSP Township
Ctor-5, Rourketa — 789002, Djs;. - Sundargarh, Odisha
No. Z ¥ 2= ICTO - 1274

Date ) 2!01 QGE
CONSENT 0RDER No, o 2020-21 (Wrc 3 apgy

Sub: Consent b

8W operation of the mines g 2526 of Water (PCP) Act,
1974 & 21 of A4y (PCP) Act, 1684

Ref: Your Online application no. 3263573,

Succesaful Bidder

- 926/527/p), Tahasif - Biramitrapuy, Dist. ~ Sundargarh

3.

This Consent order i
Or permnit of the quairy from

valid for the Period up to 31,9
the revenye authority).

2021 (subject 1o valid lease

Quantity
L. meterg ¢ anngm!_

6500
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B.DIscharge permitted through the following outlet subject to the standard

[Outiet | Description TPomt or Quantity |Prescribed
No.  |[of outlet discharge |of standard
discharge
KLD or
KL/hy

.
\\-\__‘

ﬂ-\_\\“

a)

C. Emission permitted through the following stack subject to the prescribed
standard

Chimney | Description |Stack Quantity | Prescribed l
Stack of Stack height of Standard
No. {m) emission
PM 80, [NO,
""----____q
'-""—--_..__“-—_._‘___.-_
l‘—‘\‘—'x-..‘_‘__“-

D. Disposal of solig waste permitted In the followi ng manner

S\ No. |Type of ]Quanﬁiy Quantity to Quantity to Quantity Description
Solid generated |be reused |be reused disposed |of disposal
waste (TPD) on off off site.
site(TPD) |site(TPD) |(TPD)

‘—-“\‘—‘__‘—-\_\\h\__\‘-
“\\




1.

10,

f1.

2.

of undar
{Prevention & Contro) of Poliution) Act, 1974 and section 21 of Ajr ( Prevention & Controf of Pofiidion) Act
1881 and to make sych vanations as deemeag fit for the purpose of the Acts,

Theupplbaﬁshallmtchange om'tereﬂharlmqualilyorquanti[yormeratenrdiachargeortempmmurg
umemnaoidismargenﬂhoutlhepmviousmpﬁmhsioname !

l?laappli:atimshalrmnw with ang cary out the directivessonders Issued by the Boarg in this consent
afde;mnrassuhaeqnenm‘mes without neglgence on his part .In caseo!nun-corrprlancao!w
- ion of the ; :

The rssuance of this consent does not convay any Property right in either real or personal Property or any
xchsive privieges nor does it authorize any niury to private Property of any invasion of personal rights,
fior any infringement of Cenbral, Stat laws of regulation.

This conset does hat authonize or approye the construction of any physical struchyre or fatilities or the
Wdertaking of any wark in any nafyrat waler course.

The appiicant shal display this consent granted to him in a prominant place for perusal of jhe public and
inspecting officers of this Boar,



1.

14,

15.

1€,

7.

18.

19.

21

23.

24

2.

R4

The applicant shal display suitable caution board at the lace where the effiuent is antering into any water-
body or any other place to be indicated by the Board, mdicating therein that the ares nto which the
effiuents are being discharged s not fit for the domestic use/bathing.

Stomn water shall not be akowed 10 mix with the frade and/or domestic effuent on the upstream of the
lerminal manholes where the flow measuring devices will be instailed.

The appiicant shal maiitain good house-keeping both within the factory and the premises. Al pipes,
vaives, sewsrs and drains shall be leak-proof. Floor washing shail be admitted into the offluent collection
system only and shall not be allowsd to find their way In storm drains or apen arsas,

The applicant shall at ail fimes maintain in good working order and operate as efficiently as possible alf
Ireatrnent or control facilties or systems inséall or used by him to achisve with the term{s) and conditions of
the consent.

Care shouid be taken to keep the anaerobic kagoons, if any, bioiegically active and not utikzed as mere
stagnation ponds. The anaernbic fagoons should be fed with the required nutrients for effoctive digestion.
Lagoons shoukd be constructed with sides and boitom made impervious.

Tha utilzation of treated effiuent on factory’s own land, if any, should be completed and there shoukd be no
possibility of the affiuant gaining access into any drainage channel or other walsy cowrses either directly or
by overfiow.

The effluent disposal on lang, if any. should be done without ceealing any nuisance to the sumoundings or
inundation of the lands at any time.

If at any time the disposal of trealed effiuent on land becomes meomplets or unsatisfactory or create any
problem or becomes a matter of dispule, the industry must adopt altemate satisfactory ireatment and
disposal measures,

The skidge from treatment units shall be dried in skudgs drying beds and the drained iquid shall be taken to
equalization tank,

The efflvent treabment units and disposal measures shall become operative af the time of commencement of
production.

The appicant shall provide al faciities and render fequired assistance fo the Board staff for collection of
samples / stack monitoring f inspaction.

The applicant shall not change or after either the quality or quantity or rate of emission or insiall, replace or
alter the aw pollution control equipment or change the raw material or manufecturing process resulting in
any change in quality and/or quantily of emissions, withaut the previous written permission of the Boarg,

No control equipments o ehimney shall be allered or replaced or as the case may be erected or re-arected
except with the previous approvai of the Board.



The fiquid efluen; arising out of the oparlion of ire air pofiytion Control equipmeant shayl be treated in the
standards p acribecbyﬂmﬂoam'inawordanummmapmwsionsorwmar

In cass of gich episodal discharge/emissions the industry shall take immediate action 1 bring down the
within the imits prescritied by the Boang i Conditions/stop the operation of ihe plan Report of
accidental dischame /emission shall be brougt 1o the notice of the Bgarg Wilhin 24 hours of

)] i.mﬂlin case of nert material, care being taken (o ensyre that the material does ret give rise to
which may percolate inte ground waler or carmied away with siorm tun-off,

i) Controlled incineration, whergver possible in case of combusiible organic materia,

i i ' materiai,

Any loxic matesial shall be detoricated & possible, otherwise be $8aled i1 steel drume and buried in
Pretecied areas after oblaining approval of this Board in writing. The detoxication o $ealing ang burying
shaX be camied out M the presence of Board's authonized persons only. Letter of authorization ghall be

this Board shai ater giving the appilicant an Opportunity of being heary vary all or any of sych condition and
thereupon the 8ppiicant shall be boung 1o Comply with the conditions gq varied.

The appiicant, hisheirsyiegal fepresentatives of assignoes shall have no claim Whatsoever lo the condiion
of renewa! of this consent after the EXpiry period of this consent



41

42,

The Board reserves the At 1o review, impose addiionat conditions or condition, revoie change or alter {he
terms and conditions of this consent,

Notwithstanding anything containeg in this conditionad letter of consent, the Board heraby reserves to |t the
right and power under section 27(2) of the Water (Prevention & Contro of Polution) Act, 1974 1o review any
and/or ail the conditions imposed herain above and 1o make such variations as deemed fit for the purposs of
the Act by the Boarg.

The conditions imposed as above shall continue 1o be iy force untl revoked undar section 27(2) of the
Waler (Prevention & Control of Pollution) Act, 1974 and saction 21 A of Air (Prevention & Controf of
Poliution) Act, 1981.

F. SPECIAL COND) JIONS:
=0 LURDITIONS

1.

9.
10.

Mining shali be done over the successfyl bidding of isasa hold Gr permit area of
11.52 acres in Teterkela mouzg under Tahasil — Biramnitrapur in the district of
Sundargarh as per the approved mining plan and environmeniai clearance.
Stipulated conditions of SEIAA in the environmenta) cleara nce shall be ahided.
Mining activity shall not disturb flow pattern of river water,

Sand mining Operation shall not affect the existing sources of irrigation or

drinking waler or industrial purpase.

- Sand mining shalf not be carried out in streams within 1/5 of the width of the

stream bed from thg bank,

such as bridges, dams, weirs, intake structure (s) either for irrigation or drinking
water purposes or any other cross drainage structure.

and move on road with permit.

Mined out area shai| be leveled and free of foreign debris ang materials.
QOccupational safety measures ke nose masks shall pe provided to the working
Personne! of the mines,



the competen authority shall pe laken for drawa of
surface / ground waler,
12. Waste ojf and used pijj

generated from Mining Machineries ghay be disposeq to
authorized récyclers.

(Pro:ection} Rules, 19gg,
15.The unit shall abige by Si

ion g abserved and to modify / stipulate additionaj
conditions as deemed appropriate
The Qccupier myst comp
D,E and F to

Sti Amit Kumar Sahoo, Sy
MWs Teterkela Sand Bed,
At- Kadobahaj, po . Raibaga,
Dist. — Sunda rgarh Odisha)

Ceassfy] Bidder,

le Aepodz
= % 200847}
: REGIONAL OFF]
Memo No. l £5 (0 )/ Date 2{3! ™ _L_E{_\;li
Copy forwarded to
) Chief Environments Engi

i)  Sub Coflector / DFOQ., Biramilrapun Dist. -

Sundargarh &
ifi} Tahasildar, Biramitrapu;, Dist. - Sundargarh w.r.t. letier Po. 1593 dateg
14.07.2020 1o the applicant) for information, k
orchopoky
I | ,1 g{ ?rl_ ."
REGIONAL OFFICER
7
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ANNEXURE - |
EFFLUENT UALITY STANDARDS

m Parameters Standards !
Inland surfaca Pubiic Land for Marina Costai Areag
Sewers irrigation
-“““ @

Colourless/Odoy See § of See 8 of Annex-1
Annex-1

For pracess
waslewater - 100

o. For cooling water
efflusnt 10% above
fotai suspended mstter
of influent,

T efaturg
. -

recaiving water
temperatyre

R
: ; ; ; 551080

Shall not exceed 590 "
above the receiving water !
temperature !

e T S

Total residua) chiorine ;

Ammoniaeal nitrogen (as

N) ma/l max.

S0
i I _-_-_—W--—_“._'___
Total Kjaidehj nittogen 0 _}
{@s NHa) mg/1 may |

= \'__—L—.___
i3 Free ammonia (as NH,) — 5.0
mg/1 max.
Biochemical Oxygen 100 100
Demand (5 days at
(20°C) mg/1 max.
13 Chemical Oxygen 250 I
Demand, mg/ max. |
M. lArsenic (as Ag) g/t 02 6.2 [
max.

|
Sl Sl ol ity
LY TS T g
17 Ca

amium (as Cd) mgi1 20
may,



3~

[TB. Hexavalsnt Chromium l a1 20 i ———— 1.0
(28 Cr + 8) mg/ max. |
19. Total Chromium (as Cp) 20 2.0 —_— 2.0 ]
Mg/t max. |
20.  (Copper (an Cy) mg/| 3o 3.0 — 3
max,
21, Zine {88 Zn) mg/l max, 50 15 — } 15
2z, Selanium (as Sc) mgn 0.05 0.05 —_— 0.05
| max.
23, Nickel (ag Nif} mg/) max, 3.0 =L (N 590
24, Cyanida (as CN) mgy 02 29 0.2 0.02
max.
25 Fluoride ( as F) g/ 20 15 ——— 15
Mk
2. |Dissolved Phosphates 5.0 — = —e 1
(a3 P) mg/ max.
27. Sulphide (a8 S) mg/s 2.0 N —— 5.0
e,
28, [Phenelic compounds oe 1.0 50 s 5.0 1
(CaHyOH) mg/ max. J
20, Radivactive materials 1
8. Alpha ermitter 107 107 10° 10’ '
MicrD curie/m, f
b. Bets emitter 10° 10° 107 10 |
micro curis/mi. | 4{
30. Bic-essay lest 90% survival of | g% survival| 90% survival| 90% survival of fish after
fish after 96 of fish after | of figh after | 98 hours in 100% affluent ]
hours in 100% | 96 hours in 86 hours in |
effluent 100% 100% i
effluant sffluent J
A IManganess (as Mn) 2 mgh 2mgn | I 2 mgn |
|
2 iron (Fe) 3 mg 3mg/ . 3 mg) _I]
3. |Vanadium (as vy 0.2 mg/ 0.2 mo ] i, 02mgn 1.'
3 |Nitraie Nitrogen 10 mg/ T e f 20 mgy) .'

2
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ANNEXURE . i
AMBIENT AIR QUALITY STANDARDS

i [ Concentraticn in Ambient Ay
Time | bl Aren ical Method of Measurement
SLNo.|  Polutant | weighted il s gl .
Average Rural snd {Nolified by
Other argas Central Govt,
[ (N @ {3 (4} (5) (8)
| R 50 20 1. lmprove West and Gaeks
[ Sulphur Dioxide methad
L m 80 80 2. Uttraviolet  fluorascance
a oo Hours™*
At 40 3 . Jacod & Hechhoiser]
Oxidag of Modifiad
2 |Nitrogen  ag (Na-Argenite Method)
NO;, ugim® - 80 80 2. Gag Phage
24 Hours Chemiluminescene
Particulate *® 60 &0
Matter (size oo -Gravimetric
3 less than 10 ~ 100 100 -TOEM
HM) O PMqg, | 24 Hours -Beta Attenuation
pg/m®
Particulate P 40 40 -Gravimetric
Matter  (size ) -TOEM
4 |liess than 25 - 60 60 -Bela Attenvation
um} or pMZ.S. 24 houl's
ngim’
e 02 az Non Dispersive
B
y b o] Infrated  Red  (npyR)
3 5 04 G4 speciroar
Hg/m 1 hour™* oy
. b 160 tog -Chmiiurninascenoe
Ammonia (NHy) | Annual ;
8 3 400 400 -indophenc! Biug Method
Hg/m | 24 hours™** | e
Annuat Arithimetic mean of mirimum 104 Mmedsurements in a year a1 5 particular site
laken twice g week 24 hourly at uniform interval,
i

24 hourly or 8 |y ourly or | hourly moni tored values, as applicable, shalf he complied with

98% of the time in a year, 2% of the time, they may exceed the Jimits but net on o

consecutive days of monitoring.
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Schedule Lill-Form No. 321
{See para-207 {1) of Odisha Record Man ual)
Continuation of Order sheet
S.. Noof | Order of Officer and signature r Note of
Order action taken
and date | in the order
i 2 3
11.02,21 CR is put up taday. Lessee,

Amit Kumar Sahoo has Ssubmitted copy of
Lease Deed for execution along with

Consent Order issyed by Regional Officer,
S.P.C.B, Odisha

for estabiish the p roject. Ask the Lessee 1o remain present at the
Office of the Registering Officer, Birmitrapur on 12.0
Lease Deed.

2.21 for execution of the

CRis put up today. Lessee is present has produced the Lease Deed copy duly

exacuted by the Registering Officer, Birmitrapur on 12.02.2071.
Xerox copy of

Retain the

the Lease Deed in the case record, The Sand quarry is leased qut

in favour of Lessee, Amit Kumar Sahoo for a perlod of 5 {five) years i.e. for th

period from 12,02.2021 t0 11.02,2026. Lessee is prayed to issye Transit pas

books for transportation of sand. Nazir is directed tg

s

issue 2 (two) Nos. of
Transit pass books ony realization of requisite fees. TS

Dictated,

‘f—é} -

"Q'a ifdar, Birmitrapur

A
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Schedule L !-Form No. 321

(See para-207 (1) of Odisha Record Man ual)
Continuation of Order sheet

3, No of Order of Officer and signature Note of
Order ' actien taken
and date In the ordyy |
1 2 3y

30.03.21 -‘Wl
C.R is put up today. Lessee, Amit Kumar Sahoo has deposited the I R
balance royalty of Rs, 3, 85,379.00 (Rupees three Jakh eighty five thousand j‘-‘%
three hundred seventy nine] only through R.T.G.S on 30.03,2021 as pending g ?
against him in the first quarter of operation. He is Jiabie to extract 1625 cum. | +— 17 f{?
i ] v
sand in the first quarter. Earlier he has been issued two Nos. of Transit pass 9
« X8
books. !ssue three Nos. of Tra nsit pass books on realization of requisite fees. R (“I il
‘-_ —
Dictated, 4 h,
$ -
=
3
@mﬁgﬂp& 1 o .‘_#
Y
15.04.21 C.Ris put up today. Lessee, Amit Kumar Sahoo has deposited royalty ‘,é' -:- L
of Rs. 11, 21,250.00 (Rupees eleven lakh twenty one thousand two hundred | ¢ -‘3
- “,
fifty) only assessed for the first quarter of operation. Hence, issue demand :z— - -s "",
notice to him to deposit rayalty of Rs. 11, 21,250.00 {Rupees eleven lakh - \} P i
L v 2
twenty one thousand two hundred fifty) only for the second Quarter of | - = }; :
operation by date 30.04.2021 and to submit quarteriy return in Form-p. i ”
-l f
Dictated, e ¥
W
ar, B‘IIF Ejla’;ur ;

@ L. “la

e,
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F FT E
No. 208D /Legal Cell Date. 03 .11.2021
Ta

The Collector & District Magistrate,
Sundargarh,

Ref:  R.N.Pali PS Case Ne. 179 dtd.10.10,2021 Y/s 341/323/353 IPC RW 25(1)(a)/ 27(2} Arms
Act and Uditnagar PS Case No. 171 dud.31.08.2021 U/s- 448/420/294/506/34 IPC.

Sub:- Cancellation of tender for lease of Balughats in favour of lease holder namely Amit
Kumar Sahoo (32) $/0- Mangal Sahoo of plot no. U3-9, Civil Township, PS- RN.Paii,

Rourkela, Dist. Sundargarh. :

Sir,

[n invidng reference to the case on the subject cited above, it Is to submit that the
above noted Balughat lease holder namely Amit Kumar Sahoo (32) 5/0- Mangal Sahoo of plot
No. U3-9, Civil Township, PS- RN.Palli, Rourkela, Dist Sundargarh is tnvolved in banned
organization ie. PLFI Activities and also due to his involvement in R.N.Palt PS Case No. 179
dtd.10.10.2021 U/s 341/323/353 IPC RW 25(1) (2)/ 27(2) Arms Act he was arrested on 10.10.2021
& Jorwarded to the court on11,10.2021 and fire arms, ammunitlons & explosives have been seized
from his possession. Now he is In judicial custody, During verification of character & antecedent of
the accused Amit Kumar Sahoo it is ascertained that he is involved in Uditnagar PS Case No. 171
#td.31.08.2021 U/s- 448/420 /294 / 506/34 IPC and Jhirpani PS Case No. 43 dtd.0406.2021 U/s-

387/507 iPC r/w- Sec-66 (C)/ 66 (D) IT Art. He is in possession of 05 Balughats i.e. Badabambua,
under Bisra PS and Kansar Ghat under RN.Pali PS, out of

Khatangkudar, Kundaposh & Teterkela
which two nos. of Balughats ie. Teterkela under Bisra PS and Kansar Ghat under RN.Pali PS are in

running conditien.

Hence, it Is requested that the License for lease of Balughat in favour of Amlt Knmar Sahoo
may be cancelled as he closely associate with banned organization like PLF] as well as in other

criminal cases of this district.

Yours faithfully,

Scanned with CamScanner
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Schedule L |li-Form No. 321
(See para-207 (1) of Odisha Record Manual}
Continuation of Order sheet
Sl. No of QOrder of Officer and signatyre Naote of

Order and action taken

date in the order

1 _ 2 3

11.11.2021 C.R is put up today. Demand notice has been issued to the Lessee to

be cancelled for nen-deposition of royalty in due time.
Put up the C.Ron 18.11.2021

Dictated,

41
(%)

Tahasilddr, Birmitrapur

18.11.2021 C.Ris put up today. R.[, Khutgaon has reported that, Un-autharized

necessary support during enforecement.

Dictated,

( oo
\&
Tahasildar, Birmitrapur

deposit tha assessed royalty in advance for the 4" quarter of operation. But tiil
date he has not deposited the royalty. Hence, issue ietter to the Lessee under
Registered post to submit Show-cause within seven days from the date of the

letter issued, as to why the Jease of the source granted in favour of him will not

lifting of sand at Teterkela sand is happening without use of Transit, pass.
Hence, Enforecement squad of Birmitrapur Tahasil is instructed to enforce on

un-authorized Iifting of sand from the source. Intimate L.LC, Bisra P5 to provide
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schedule L IIl-Form No. 321

(See para-207 (1) of Odisha Record Manual}
Continuation of Order sheet

shall pay royalty in advance and the differential amount, if any, on
computation shall be paid by the end of the first fortnight of each half yearly
period during the substistence of the lease. However, the L-essee. Amlt Kumar
Sahoo has not yet been deposited the royaity in advance and further not
submitted reply of the Show-cause notice issued thereof.

As per direction issued from this office, R.|, Khutgaon was enquired
the matter and submitted his report, tagged to C.R. {tis cbserved that, un-
authorized lifting of sand is being carried out at Teterkela Sand Bed without

issulng of Transit passes.

Hence, on violation of Rules, 33(1) and {2) of OMMC Rules, 2015, for
non-deposition of assessed royalty by the Lessee in due period and in taking
account te the report of R.l, Khutgaon, the Lease of Teterkela Sand Bed granted
in favour of Amit Kumar Sahoo is hereby cancelled. The secu rity deposit of Rs.
12, 88,528.00 {Rupees twelve lakh eighty nine thousand five hundred twenty
eight) only as deposited by him for said sand bed is forfeited to Gowvt, Intimate

to the Lessee accordingly.

Dictated,
S

\, -
Tahasi@r itrapur

51, No of Order of Officer and signature Note of
Order and action taken
date in the order
1 2 3
22.11.2021 C.R is put up today. As per term and conditions of Lease, the Lessee
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Schedule L ili-Form Ng, 321

(See para-207 (1) of Odisha Record Manual)
Continyation of Qrder sheet

W
% <y

Sl. No of Order of Officer and signature Note of
Order and action taken
date in the arder
1 2 3
30.11.2021 C.Ris put up today. Teterkela Sand Bed was leased out in favour of

one Amit Kumar Szhoo of Village-Kadobahai for a period of flve years i.e, for
the period from 12,02.2021 to 11.02.2026. But he has not depaosited the
royalty in due time and un-authorizedly operated the source and transported
the minor mineral without being issuing: of Trapsit passes. Therefore, with
refer to Rules, 33{1) & {2) of 0.M.M.C Rules, 2016, the Lease of Teterkela Sand

Bed granted in favour of Amit Kumar Sahoo was cancelled on 22.11.2021.

Now this source is required to be settle on Long term Lease basis
through auction-sale process, It Is appropriate to mention here that, the
saurce was previously leased out on receiving of Additional charges of Rs.
£55.00 (Rupees Six hundred fifty five) only per cum, Hence, for the purpase
for conduct re-auction-sale, the Additional charges of this source may be fixed

to Rs. 660.00 (Rupees Six hundred sixty) per cum,

The Case record is submitted to the Sub-Collector, Panposh for
recommended the case to the Collector, Sundargarh for kind approval of

Additional Charges of this source.

Dictated,

(oAt in
N, Koy
Tzhasildar, Birmitrapur




Schedule-LIll-Form No. 321 é/

Continuance of ardar sheet
(See Paragraph 207(}) of the Orissa Record Manuat, 1964)
Sairat Mise, Case No. 08/2020-21

1 2

ThisCasaisputupwdaymmbtdumsamefromthe
Tahasildar, Birmitrapur  for further tansmission fo the Collector,
Sundargarh for approval af additional charge of Sairat source namely
Teterkela Sand bed. Perusad the order dt. 22.11.2021 ©f Tahasiidar,
Bimitrapur.

On perusal of the order dt.22.11.2021, it is found that as per
terms and condifions of leasa, the Lessee was to pay royally in advance
and the differential amount i any by the end of the firat fortnight of each
half yearly pried during the subsistance of the lsase. Bul the Leasea Amit
Kumar Sahoo has not deposited tha royalty in advance and further not
submitted reply of the show cause notice issued thereo! As per the
report of Rl Khuntagson unauthorized #ting of sand Is being carried out
at Tererkeka sand bed wihout issuing of Transit passes. On vielation of
Ruies 33{1} and {2} of OMMG Rules, 2016 for non deposition of
assassed royalty by the Lesses in due period and fifting of sand without
T.P., Teterkala Sand bed grantad in favour of Lessse Amit Kumar Sahoo
has been canceled and S.0. of Rs. 12,89,528/-(Rupess Twelve Lakh
Eighty Nine Thousand five hundred twenty cightionly hes also been
forfeited tv Gowvt.

On further perusal of the order dt 30.1 1.2021, it is revealed that
tha instant source settied with additional charge of Re. 655/ in favour of
the Lessea Amit Kumar Sahoo. As the lease has hesn cancefted, frash
auction for long term i required. As such the Tahasildar, Birmitrpaur
has recommended additionat charge of Rs. 880/

On geing through the arders, it is ascertained that fresh auction

for long term lease is required with additional charge of Rs. 860/
(Rupees Six hundred sixty)only for strengthening the Govt. ex-chequer.

In view of the Sawai Misc. Case No. 0$/2020-21 of Bimitrapur
Tahas is submilied fo the Collecter, Sundargarh for approval of
additional charge of Rs. B804{Rupees Six hundred sixty)only for king
lemm lease of the source namely Teterkela Sand Bed. The Land
Schadule of the source I8 as under:
Village ikhataNg | Plot No Kissam | Areafin acre)
Tetarkela 84 52678271 | Nadi 11.52

Dictsted & comected by me
Ck/ Y4 5 L///’w

Sub-Collseten, PAnposh Su b-CuIleclm

"‘-\....
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ORDER WITH INTIAL OF OFFIGER

Perused the Touzi Misc Case Record No.08/2020-21 e
Toterkela Sand Bed under Blrmitrapur Tahsil. Perused the order
dated 30.11.2021 of Tehsildar, Birmitrapur and order dated
08.12.2021 of Sub- Collector, Panposh. [t reveals from the Caze
Recerd that the Tehsildar, Blrmitrapur has subimitted the Case Record
basing on the fleld visit Memorandum cenducted with the Raventte
Supervisor through the Sub-Collector, Panposh for fixation of
additional charges of Rs. 660/~ against the royalty per cum. of minor
mineral along with the MGQ of 6,500 ¢um. per annum in respect of
source l.e. Teterkela Sand Bed for grant of guarry lease on the
following schedule of land given below.

The Sub-Collector, Panpesh has also reccmmended the
proposal for approval of fixation of additional charges of Rs.580/-
against the royalty per cum. of minor mineral along with the MGQ of
6,600 cum. per annum as per OMMC Rules, 2018 in respect of
Teterkela Sand Bed for seftlement to increase the Revenue Collection
ana to avoid any iflegal operation of Minor Minerals from the said area in
future.

Land Scheduls

Name of Vlilage | Khata No. Plot No. | Kisam Area
Teterkela 84 52815271 Nadi | Ac, 11.52
Total Ac.11.52

The Tshasildar has also examined the feasibliity of the sand
bed. So, the proposal of Tehsildar, Bimitrapur as well as the
recommendation of the Sub-Callector, Panposh of Teterkela Sand |
Bed for approval of fixation of additlonal charges of Rs.660/- against
the rayalty per cum. of minor mineral along with the MGQ of 6,500 cum,
per annum as per OMMC Rules, 2018 is approved

G

Colle{:;a 3 : undargarh
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Intmation 1o Succps stul Dicddee
[See rule 10(11), 16(8), 22(6}

Letter No L Dale Eﬂ:ﬂ’if

B e e
he Tahaviliyr Buvvtenny,

To,

ST Aarmel Ming,
50 Shulry Ming,
X1 kuarmund.l,
Fs Brrmmamr,
Dest: Su ndargharh

Sud: ntimation 1o Successful bhiddpr,
Sie,

This 1 1o intimate you tha you have been
lease describeg below, namely:.

selected as the suceesstol bider Jor the guarry
Name of the Sour ce: Tetorkela Sand Bed

Khata No 84, ploy No. 526/527/;, Kisam-Nad),
Total area Ar. 11.53

The amount of additional chy ree bid by you gog accepted by R
seven hundepg seventeen) only per tubie meler, The Mwlag plan and ¢
the said Quarey will be oblainped by the Tah.mhiar. B!rml'lr.'npur. the y

Bravistons of 1hp OMMC Rules, 2016 and 1o the 1erms and conedijon,

17112/ (Rupooy one thousard
I¢ Environment tlesrance o
unlative selpction Jg wblect to (he
auvened with this i U8

You are direesed to convey your fcceplance to 1he terms nng canditiong
aMauny nf A, 36, 27,490.0p {Rupees fifty six Jakh twonty se

2 prestribed yndor rufe 27 (7). Proof of deposh pf jiye

il Lo deposiy gy
ven thausang g, hundrd ningyy) only
fOll'iilfd aMmoiL| ahmg wirn ATCep iy

Scanned with CamScanner



should reath the undersigned within fifteen days of the date of issue of thrs fetrer faihng which thes
intimation shall stang dutomatically revohed without any further notice and the e3neit money shalt
stand loriened

You are also directed t0 exccute deed in

within the penpd wecified i sub-rulg

respect of the quarry lease for the aforesaud grea
{1} of rute
015

43 of the Othsha Mingr Mineral concession Rules,

Y hal
Tah 2 Biomitrapyr

Scanned with CamScanner
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GOVERNMENT OF ODISHA

OFFICE OF THE.JOINT DIRECTOR GEOLOGY

ZONAL SURVEY, SAMBALPUR
{(Phone/Fax No.0663 2410906, E MaH Add sbp
Letter No, /28, Int
From,
P. K. Paniigrahi, DDG & Authorised Officer
To,
The Tehasildar Biramitrapor Sundargarh District,,
Sub:  Approval of mining plan in respect of TETERKELA SAND BED over an aroa of 1152 Aci4.£662
Hac. under Biramitrapur Tabasil, Sundargarh District,
Sk,

In exercize of pawess conferred by the cluuse-S of Rule-28 of OMMC Rule 2016 vide Notificarion
S.RC. No601/2016. Dr.15.122016 and No228B0/SM, Dr. 14.12.2016 of Steal & Mines Dept. Govt. Of Odisha, the
Mining Plan submitted by Ssi Z.Sh, Bathae, RQP/ODD64/2016,85 per Rule 28-(8),concemning the above cited applied
Quarry Leuse ares is hereby approved in favour of TAHASILDAR BIRAMITRAPUR for five years subject to following
conditions.

I The Mining Plan is spproved without prejudice to any other Jaws applicatile to the Jease area from time to time
whether made by the Certral/ State Govt./any other autharity.

2 The Miniag Plan is approved withowl prejudice to any order or direction from the Court of Competent
Jurisdiction, ’

3. The spproval of the said Mining Plan does not i any way imply the approval of Government in terms of amy
other provisions upder OMMC{Amendment) Rutes 2014 or any other laws,

4. Forest growth, if any, shali not be cuy clear during the periad of quarry operstion without obtaining the prior
approval of Forest Autherity. !

5. The boundary pillars of the quary shajl be maintained in good order throughout the subsistence of the lease,
The Mining Plan is approved subject 10 strict adherence (o the safity measures as per DGMS guide Imes 1o be
practised during mining opcration,

7. Tive concemn Tabasildar shall mositor Lhe commitments made in the mining plan.

3. Provisions of Mines Act, 1952 and Regulations made there upder including submiasion ol notices af upening,
appointment of Managers and other Stannory Personnel 2s requited by the Act, shali be compiled with and if
anything is found to be concesled in the contents of the minfiig plan. this approval shall be deemed to have
been withdrawn with nmediate effect.

9. The approval of mining plan is subject 1o mbmission of required Financial Assiwance in shape of Bank
guarantee in favour of competent aumhoty when claimed.

Twe copies of approved Mining Plan is submitted herewith for NECEEsary action. g
pot
iP. K. Pa:" igrahi)

lp DDG & Authorised Officer
femo. No,—:!”ij:...____...{z;s.&.}..‘w ol

Copy forwarded along with approved Mining Plan 1o Sy £.8h.Sathua, ROPIOD064/20)6, Zeowk Mintng
Solution.Flot No. A’3 Krishna Garden, Phase-11.d agamara, Bhubaneswar- 10/ for information and nccessary avtion,

,‘aﬂ‘:‘ '_?Ifd"
{ 4= \a 7d
(P. &. Panigrahi)

DDG & Authorised Officer

weRty Direowgy Gealogy
o, Jaint Diteorer Gealogy
,-ﬁl'kh ErT e R ¥ g
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Schedule L iN-form No. 320
ORDER SHEET
(See Para-207{1) ode:sha Record Manyal, 1964)
From

Tahasit: Birmitrapuyr . Bligg 44! Village: LA
District: Sundargarh . Sub -Division: Panposh Case No.:

Nature of Case: Unauthorized transporting of

3l No. of Order of Officer and signature Note ¢
order and | ' actior
date taken i

the ord
2 3
Perused the report  submitted by the Revenue Inspector,
Pé,/ﬂ/:q

th.ﬁﬁgm Wherein it has feported  that, one
Sibal Jhang . _MademLor Village-

I\Iﬂ-ﬂ xetad; iiﬂibg,ﬂL_ Dist: Sundargarh Is found to be
“ransnorted _‘_Qmﬂ__ ilegally from Viliage- M to else whére,
| For such iilegal transporting of J:SO._P{J__, the following amount has

Hﬁ o
; ' been realized from the owner of the vehicle vide -R-R No, Mﬁ_ﬁiﬂx

| ’dared o] 'l mentioned beiow_rm Op- ‘“-f*/\'/.'.lgq
l I Royalty: for & {1am 5. 2:10-00

;I Penalty: Rs—"f'-}'qﬂ' 6D
il Total: RS-IW 00

|

:J

lf ) (Rupees '—féﬂ 'H’\MO-’\(E Jonly, .
|

-—

As the amaunt has been realized, close the ¢ase.

'h
ild‘?ﬁd Airmitrapur

f

|

j I Dictated, ll
]

|

[
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OFFICE OF THE REVENUE INSPECT, OR, KHUTGAON

To,

The Tahasildar, Birmitrapur
Sub: Report on un-authorized fifting of Sand from Village-Teterkela.
Sir,

As per your order, during my field visit 1o Village-Teterkela on 22.11.2021, 1t
Is found that, one Siblal Jhara, S/o: Late Madan Jhara of Village—.laharltoli, P5-Bisra, Dist-
Sundargarh was caught at Village-Teterkelz while transported 3 cym, of sand Un-
authorizedly by Tractor No. OD-14-X/1284. For such illegal transportation of sand, the
vehicle ownar may be penalized as per Rule stipulated under OMMC Rules, 2016,

This is for your kind information and necessary action.

Yours fajthfully,




Schedule | 11l-form No. 320

‘

ORDER SHEEY
{See Para-207 {1} of Odisha Record Manual, 1964)
From N o
Tahasll: Birmitraput 2 PS5 Village:
District: Sundargarh Sub-Division: Panposh Case ND.:J__’S;;[AJ
_Nature of Case: Unauthorized transporting of (QQ
Sl. No. of Order of Officer and signature Nate ¢
order and actior
date taken |
- the ord
(- . 2 3
&‘:;' Perused the report submitted by the Revenue Inspector,
f-a Wherein it has  reported  that, one

3

I

' J Sfo: -
TJohanetats - B vist: sundergarh bs found to be |

| for such illegal transporting af

of Village-

transported _MA illegally from Village- to else where.
, the following amount has

"
been realized from the owner of the vehicle vide M.ahn. Mﬁﬁjgb’

dated &"—fl* 2l |, mentioned below. 11t - 0D *J.Q--U/;lﬁl;'

Rovalty: for __ 3 Ciiny Rs. 31060
Penalty: Rs. ‘51'4%51’
Total: Hs.lﬁm'm}

(Rupees J@,‘ "ﬂ\ﬁ%&r@é Jonly. |

As the amount has been realized, close the case.

Dictated,

- W
Tahasll ar?ﬁi\niirapur




OFFICE OF THE REVENUE INSPECTOR, KHUTGAON

To,

The Tahasildar, Birmitrapur
Sub: Report on un-authorized lifting of Sand from Village-Teterkeia.
Sir,

As per your order, during my field visit to Village-Teterkela on 22.11.2621, 1t
Is found that, ane $mt. Padmabati Kujur, S/fa: of ‘u'illage-.iaharitoli,
PS-Bisra, Dist-Sundarga rh was caught at Village-Teterkela while transported 3 cum. of sand
Un-authorizedly by Tractor No. OD-14-U/2759. For such illegal transportation of sand, the
vehicle owner may be penalized as per Rule stipulated under OMMC Rules, 2016,

This is for your kind information and necessary action.

Your

Revepue.Ing - aar’
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Schedule L til-form No, 320 -
ORDER SHEET
{See Para-207 (1) of Odisha Record Manual, 1964}
From R 10 S
Tahasil: Birmitrapur . PS: Ezj& ¥ Village: ELA
District: Sundargarh . Sub-Diviston: Panposh Case No,:
Nature of Case: Unauthorized transporting of
st No. of Order of Officer and signature Note ¢
order and ' action
date - taken |y
' the ord
1 2 3
Perused the report submitted by the Revenue Inspector,
at, one

Viliage-

(;Q '.Ll':!l. “m‘[ﬁg—g‘m Wherein it has reportad
;: &M—aﬁw Sfornf :

M,‘_, PS- Big 248) , Dist; argarh Is four!d to be

transported _ni illegally from VilfageMIo else where,

For such illegal transporting of L&?@L the following amount has

been realized from the owner of the vehicle vide y—ﬁ Na. M&ﬁ_&‘géq

dated JM-{1-3]  mentioned below. dreodon - ab- 1y- Q-2 57
Royalty: for _R {1im Rs. &l@ 60

_ Penalty: Rs. 47 90-60

l Toral: Rs, lﬁm M

I (Rupees UQ)” —E\G{Ma’d } only. -

As the amount has been realized, close the case.

Dictated,

'Ln

Ta si!da%irmitrapur

e TE—
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OFFICE OF THE REVENUE INSPECTOR, KHUTGAON

To,

The Tahasildar, Birmitrapur
Sub; Report on un-authorized lifting of Sand from Village-Teterkela.
Sir, =

As per your order, dy ring my field visit to Vil lage-Teterkefa on 22,11.2021, 1t
is found that, one Dillip Kumar Agarwal, S/o: Late Satya Narayan Agarwal of Village-
Jaharitoli, P5-Bisra, Dist-Sundargarh was caught at Village-Teterkela while transported 3
cum. of sand Un-authorizedly by Tractor No. OD-14-U/3127. For such Iegai transportation
of sand, the vehicie owner may be penalized as per Rule stipulated under OMMC Ruies,
2016.

This is for your kind information and necassary action.

i W :q« i
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Scheduie L Ill-Form No. 321 _ 4/{

(See para-207 (1) of Qdisha Recorg Manuai)
Continuation of Order sheet

!

[ s, No of Order of Officer and signature Note of
Order and action
date taken in
e the order
1 2 3
02.03.2020 '

Case record is put up today. On the schedule date and time fixed,
the tender box was epened in presence of the applicants. It is found that B
(eight) Nos. of Jease application has been fited in sealed cover envoive by
the participants for Teterkela Sang Bed, detail mentioned below.

[ Sl | Name & Address of the applicant/bidder | Additional charges

No, quoted by the
applicant/bidder

01. Sanju Cram, At/Pg: Balanda, Rs. 121/- N
02, Krishna Oram, At/Pg: Balanda Rs. 76/-
03. | Rajiv Dhall, D/276, Xoel Nagar, Rourkela Rs.402/- |
04, Amit Kumar Sahoo, At-Kadobahal Rs. 655/-

| 05, Ram Chandra Mahato, At-Dhadari Rs. 101/-

| 06. Prafulla Kumar Mahato, At- Teterkela Rs. 349/.
07. Udayanath Mahato, At- Patrapali Rs. 280/-
08, Chaitanya behe ra, At- Teterkela Rs. 227/-

The Additional charges of Rs. 655/- (Rupees six hundred fifty five)
only per cubic meter offered by Sei Amit Kumar Sz;hco of Village-Kadobahal
for Teterkela Sand Bed js found to be highest, Hence, Teterkela Sand Bed is
provisionally settled in favour of Sri Amit Kumar Sahog of Kadobahal,
intimate to the applicant in Form-F ahout the selection with terms and

conditions of the lease,

Dictatﬁd,

A 20
L Tahai irmitrapur
-




.
Schedule L Ill-Form No. 321 . ,/g

(See para-207 (1) of Dldis Ha Record Manyal)
Continuation of Order sheet

Sl. Na of Order of Officer and signature Note of
Qrder and action
date taken in
the order
1 2 3
06.03.2020

Case record is put up today. As per Rule-2717) of O.M.M.C Aules,
2016, the selected bidder is required to convey his‘ acceptance of the terms
and conditions and to de posit an amount which shall be catey lated in such a
way that it shall be equivalent to one-fourth of the total amount of royaity
and additional charges and the amount of contribution payable to the
District Mineral Foundation on the annual minimum guaranteed quantity
taken together, reduced by the amount of earest money, which along with

the earnest maney shall ba held as interest~fme—$er:urlty deposit.

Keeping in view of the above, the selected bidder is liable to deposit

the Security deposit s as follows.

01. Royalty for 6500 cum. sand Rs. 2,27,500.00
@ Rs. 35/- per cum.

02. Additional charges quoted by Bidder Rs.42,57,500.00
@ Rs. 655/- per cum,

03. D.M.F Rs. 4,48,500.00
10% of Royalty & Addl. Charges

04, E.M.F Rs 2,24,250.00
5% of Royalty & Addl. Charges

0S5, Surface Rent Rs, 360.00

Total amount Rs. 51,58,110.00
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25% of the total amount comes ta Rs. 12,89,528.00 ;‘\
Earnest money deposited by the bidder Rs.  24,375.00 E “:‘
M.R. No. 51/0627119 dated 28.08.2020 3 ? o
. o
Net amount deposited by the Bidder Rs. 12,65,153.00 |4 o 2
0; g 5
o =
{Rupees tweive lakh shxty five thousand one hundred fifty th rea} only. :” i i
n
¥ 2 of
Hence, intimate to the bidder in Form-F about the terms ang g&: o
tonditions of the leage and ask him to deposit of Rs. 12,65,153,- {Rupees '-'E ) 1 :':
twelve lakh sixty five thousand one hundred fifty three) only towards 3 E g
4 B
Security deposit for Teterkela Sand Bed within 15 (fifteen) days, b b ol |
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Qrder of Officer angd Signature

Note of
action

taken in
the order

01.02.2021

CRis put up today, Lesses, Sy Prafulla Kumar Mahatg is present

and filed 3 petition prayed to realize the assessed royaity of

Rs. 44, 85,000.00 (Rupees forty four lakh eighty five thousand) enly in four

. | Quarterly installments, Prayer of the Lessee is accepted. Ask him 1o deposit
royalty of Rs. 11, 21,250.00 {Rupees eleven lakh twenty ona thousand two
hundred fifty) only in the first quarter with other Govt, dues with the Nazjr

Dictated,

VJ\ o\
k
Tahgsildar, Birmitrapur

01.02.2021 CRis put up today. Lessee has deposited royalty of
Rs. 7, 35,871.00 (Rupees seyen takh thirty five thousand eight hundred
seventy one} only, $.R of Rs. 1,679.00 {Rupees ane thousand siy hundred

Dictated,

A
T@dgrﬁapur



